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: the powers conferred by section 87 of The Punjab Reorganisation
] Act, 1866 (31 of 19€6), the Central Govermmend hereby extends To T
Union territoy of Chandigarh, Cthe Dowry Prohibition
| (Punjab Amendment) Act, 1978 ! punjab Aot 26 of 1976), as in
' forece in the State of Punjab at the dete of This notification,
subject To the following modifica®ions, nemely :-

l Vodifications

1. In section 2, for the words ngtate of Punjzb',
the words "Union territory of Chszndigarh! shall be substituted,

2 Tn section 8, clause (iii) shall be omitted.
ANNEZURE

THE DOWRY PROHIBITION (PUNTAB AMENDMEIT ) ACT, 1976
(PUNJAB ACT 26 OF 1976) AS EXTENDED TO THE UNION TERRITORY
OF CHAND TGARH.,

in Act to amend the Dowry Prohibition Act, 1961, in its

application to the State of Punjab,

BE it enscted by the Legislature of the State
of Punjab in the Twenty-seventh Year of the Republic of
Tndia as follows :-

Short ) 2 This Act may be called the Dowry. Prohibition
title, (Punjab Amendment) Act, 1976,
Amendment 2. Tn Section 3 of the Dowly Prohibition Act, 1961,
of in its application to the Union territory of Chandigath
section (he reinafter referred to as the principal tet), for the words
3 of ngix months, or with fine whiich may extend to Tive thousand
Central rupees™, the woTds "one yeal, and fine which may extend %o
et 28 five thousand rupees” shsll be substituted.
of 1261,

Se et i ned %
T W | Tn scction 4 of the principal Act,
of section (a) for the words "six months, or with fine which

4 of Central
Aet 28 of
1961,

may ex'end to five thousand rupees", the words
one year, end fine vhich mey cxtend to five
thousand rupeces® siell be substituted; and

p..un..tz.







(b} the provise 4 -il be omitted,

Z, s Prer zection + of tle prineipsl Ael, the Insertiow
Tailowity scoebions shall be zaserted, nowely :- of new
sections
. 4-5 and
Rar of Wb, Any person wilg - 4.8 in
certain Cent ral
acts, ' Aet 28
(1Y displeys suv prescnts made at the time nf 1961,

fac)
of sueh marriage in the form of co
orngments, clothes or other aztic

(ii) takés in o merriage party more than
twenty-five persons exclusive of minors
and the members of the bands or

(i11) gives in the form of sggun at the tine of
fhaka, belrothal or Harriage, anything
the value of which wxceeds elewven rupees; or

(iv) gives To the parents or any other relstion
of a party to the marriage anything on the
occasion of 'milni' c¢r any other ceremony
performed in relation to betrothal or marriage;

® or
{v) serves to the marriage paTty more then two *
principal mealisg T T
8hall be puinishabls with 4rprisninant for a teru waich

may extend %o sisc —~ath;

5 h3y a7 vtk pps -hick pav areens
to five thousall mupees or ywith both, BT e
Explanation - Tn this section the expression
o iprincipal meal™ means lunch or dinneT,
4B Any party to the marriage who, after the
marringe, deprives the

Penalty for other party of the rights
depriving afly and privileges of marriage,
party of rights or tortures or refuses %o

and privilecges

X mpintain the said other parby,
of marriage,

for mn-payment of dowry

and any peTrson who assists
such party in the comwmission
of suck offence

shall be punishable with imprisonment for az term which
may exbend to one year, znd fine which may extend to

five Tthousand rupees,” :
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Bubstitution
of scetion 7
of Central

~3—
5, TFor stotion 7 of the princiool Ael, _
the following scetion shell DRe snbstitutcid, rapely -

At 28 of w7 Wobwitunstanding snything contained ?n}the
1961, ' Cognis:snece of Code of Criminal
offences., Froccéure, 1273 -
(1) nc eourt inferior o th-% of 2 Tallcial
Megistrate of the first class shall try
v offince wrer this aclg

(2) no court shall tnXe cognizance of any

Substitution
of scction

8 of Central
et 28 of 1961

offence pumishable unler sechbions 3, &
and 4-B except upoh a complaint made
within one year from the date of the
offence, by some person agerieved Dy the
offences .

Provided that -

(2) where such person is uncer the age of
eighteen years, or is an idiot or a
1unatic, or is from sickness oT
infivrd 6y uneble to make a corplaint,
oT is 3 wonsn wWno, wccording to the .
local cusbtoms and mauncrs, ought not
%o be compelled to sppearT in public,
some other pcrsoh may, with the leave
of the court, mele a compleint on his or
her behalfy

() where tho person aggrizved by an
offenee i3 the wife, complaint may be
made on her behalf by hecr father,
nothe r, brother, sister or by her
fatheris or motherts brother or sisterj and

(3) every offence under section 4-i shall be
cognizable ¢

Provided that no police officer below the
ran¥k of a Depuby.Supcrinterdent orf
Police shall investigabte any offence
punishgble wnder this fet or nake any
arrost therefor,"

6. TFor scction 8 of the prineipal Act, the
following scction shall be substituted, ramely :-

ng, Every offecnce under this Aet shall be

- bailable and ,
Offences to be non-cormoimiable v
beilsble and i
noa-conpoundable .
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scctionl
- g-A il
T rfher st n 8 of uF swineipel pot, tnc 10 LOMANE Centy
5=CLis ghnll B LG g 312 Iy 8= o
. . P 195
gt Jo BT seution SY 1 bc 1T ainst ally
T : peet of any
Tnstitutioh of ol GEEG%?%&Gfﬁ_ .
pTOCGEdil-J%S. e oL the 'E_‘.TG\.._D =
S c s @t O nT £ sueh
sguculon.of the Pistrice oT cf such
officer as the State Goves 3y E?’S?~012l or
genereal ordeT appolil® in T
. - n p—— a T
8. In section 9 of the principal hcty - amendment o
¢ scction 2
e W, in.subﬂsectiom.(l), after the ofLCentr%l
words ngentral Govermaent! the ret 28 ot
words " o the State Govermment? 1961.
shall be inserteds
(34) in sub-section.(z) after the words
neyery Tulé nade™ the words "by the
central Gove rnment” shall bc jnserbed;
and
111 L omitted _7
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UNDER SECRELT ARY To THE GOVI. OF INDIA.
. G.5.Ro .- In pursuance
of clause (1) of ~rbicle 239 of the Constitutio the president hereby
diTocts thet the - gmnistrator of the Union territory of Chandigarh
shall &lsoO subject To the comtrol of the President and until further
orders, €xXerclsc the powers and discharge the functions of the state
Govemoent under seotion 8A, and cub-scction (1) of scction @, of the
‘Dowry'?rohibition Aet, 1961 (Central ret 28 of 1961) as in foree in the

spid Union G
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